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ACT No. IX oF 1873.

 Passep BY tHE Governor GEneral or Inpia 1v Counorr.

( R'eceived»ti,ze assent of the Governor General on the 44h Mureh
1873).

~ An Act to prolong the law relating to Appeals and

Reviews of Judgmentin the Panjab.

VW HEREAS the law relating to appeals and reviews

of judgment in the Courts established in the
Panjib has been amended by an Act of which the
second section provides that it shall continue in
force to the thirtieth day of April 1873: And where-

“as’it is expedient to repeal that Act and to re-enact
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it without prescribing any period for its continuance ;-
It is hereby enacted as follows :—

1. This Act may be called “The Panjib Appeals
Act, 1873 :” : ‘

It extends to the territories for the time heing

under the government of the Lieutenant Governor

of the Panjab; : :
And it shall come into force a,’p once.

2. Act No. VII of 1868 (to amend the law relai-
ing to Appeals and Reviews of Judgment in (he
Panjdb) is repéaled. '

3. An appeal shall lie from the decrees of the
Courts of original and appellate jurisdiction to the
Courts authorized under Act No. XIX of 1865 (The
Pangdb Courts’ Act) and Act No. IV of 1866 (The

- Pamjdb Chief Court Act) to hear appeals, except

where such decrees are by law declared final.

4. All appeals falling within the jurisdiction of
the Courts established in conformity with the said -

‘Acts shall, save as in the said Acts and in this Act
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is otherwise provided, be regulated by the Code of
Civil Procedure. - N

5. If the decision of a Deputy Commissianer or Second régu-
of a Commissioner passed in regular appeal reverse or lar appeals.
modify the decision of the Court of original jurisdic- '
tion on a point material to the merits of the case,
the Commissioner, where the decision shall have been
passed on regular appeal by the Deputy Commis-
sioner, and the Chief Court where the decision shall
have been passed on regular appeal by the Commis-
sioner, may receive a second appeal, if, on & perusal
of the grounds of appeal and of copies of the judg-
ments of the Courts below, a further consideration
of the case appear to the Commissioner or the Chief

Court (as the case may be) requisite for the ends of
justice. '

6. The memorandum of appeal prepared in the gy for
form and containing the particulars mentioned in the presenting i
Code of Civil Procedure, accompanied by copies of #ppesl ;
the judgments of the lower Courts, shall be present-

. ed in the Court empowered to hear the appeal within
* the period hereinafter specified, unless the appellant
shows sufficient cause to the satisfaction of such o
Court for not having presented the memorandum--of — L
appeal within such period, that is to say, within sixty
. days if the appeal lie to the Court of a Deputy Com-
- - missioner or Commissioner, and within ninety days if .
. the appeal lie to the Chief Court.

,; The period shall be reckoned from and exclusive of

. the day on which the judgment and decree appealed
against was pronounced, and also exclusive of such
time as may be requisite for obtaining a copy of the
judgment and decree from which the appeal is made.

‘, 7. When a memorandum of appeal, or an appli- donfirmation
- cation for the admission of a special appeal, has been of decision ,
. rogistered, the Appellate Court may, if it sees fit, &S0 §
 affer fixing a time for hearing the appellant or his : '
. pleader, and hearing him accordingly if he appears at
. such time, confirm the decision of the lower Court,
. without sending intimation of the appeal to such
- Court and without issuing notice to the respondent.

8. The
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Chief C’omAt 8. The Chief Court of the Panjdb may, whenever
may temove i, thinks proper to do so, either on the agreement of
A the parties to that offect or - for purposes of justice,

tion of any Court subject to its superintendence.

Review of 9. Any person considering himself aggrieved by
Judgment. 5 decree of a Court of original jurisdiction from

which no appeal shall have been preferred to a
superior Court,

or by a decree of a District or Divisional Court
“from which no regular or special appeal shall have
been admitted by the Chief Court,

or by a decree of the Chief Court from which elther
no appeal may have been preferred to Her Majesty in
Council, or, an appeal having been preferred, no pro-
ceedings in the suit have been transmitted to Her
Majesty in Council ;

and who, from the discovery of new matter or
evidence which was- not within his knowledge, or

could not have been adduced by him, at the time
‘when such decree was passed, or from any other good
or sufficient reason, may be desirous of obtaining a
review of the judgment passed against him,

may apply for a review of judgment by the Civil
Court which passed the decree, or by any Courf to
which the business of the former Court has been
transferred.

Judgmentsof 10,  Except as herembefme provided, the judg-
Civil ‘%0“153 ments of the Civil Courts established in conformity -
subjeck @ iy With the said Acts and with Act No. ITIL of 1868 -
as provided  (f0 authorize the Local Govermment of the Pamjdb to
by Act. imvest amy person with the powers of am Assistont
S Commissioner or Talzszldar) shall not be subject to
revision.

remove and try any appeal falling within the jurisdic- -



